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THE PAYMENT OF WAGES (AMENDMENT, AGT, 1982

_J

~ No. 38 or 1982

[18th August, 1982.]

_An Act further to amend 'the Payment of Wages Act, 1936.

BE it enacted by Parliament in the Th1rty -third Year of the Repubiic
of India as follows

/»a..,__,,.mw———»—m_u...‘\_‘_ ————

1, (1) This Act may be called the Payment of Wages (Amendment) Short .
Act, 1982, ‘ title and\ ‘
, com- g
4. menca- |
(2) It shall come 1nto force on such date’as the Central Government ment. ;’
may, by notification in the Official Gazette, appoint, - : ‘ o
(
i

4 of 1936, 2. In the Payment of Wages Act, 1936 (hereinafter referred {o as the  Amend-
) pr1nc1pal Act), in the loggwgtlgwand in the preamble,  for - the words ment of z
“persons employed in mdustrv” the words- “employed persons” shall be  long tit |

. and :
7 substx¢uted o o IS U : '. B rreamble }
‘‘‘‘‘‘ e T T Rt i e i T %”wm‘i’. -
3. In. sectlon 1 of ‘the prmc1pal Act,— _ . ' : Amend-
_ T - ' ' ment of
(a) in sub-sectmn (4);— T ' . . section 1.

(z) “for the words "factory and -to  persons”, -the words
“factory, to persons” shall be substituted;

©(#) after the words “contract w1th a railway administration”, .
the words; brackets, letters and ﬁgures “ and to persong em-
~ployed in an industrial or other establishment specified in suk-
clauses {(a) to (g) of'clauSe (#) f'of section 2" shall be inserted: -
' _(b) in-sub-section (5) ,—

(1) for the words “any mdustmal estabhshment or in any
class or group of industrial establishments”, the words, brackets,
letter and figures “any establishment or class of estabhshments
specified by "the Central: ‘Government or a State Government

under sub-clause. (h) of clause - (il) . of section P sha]l be
substituted;

(i) “for- the proviso, the-follewing - proviso. -shall be s-u_bs_ti;
tuted namely:— '

“Provided that in relatlon to any such establishment

(exceubS 13)/15-10-1082/pide Notification G.S.R, 612 (E), dated 1870~ 108'2, G« Zetfe of
India, Extraordinary, ro82, Pt 17, Section 3 (1)
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owned by the Central Government, no such notification shall
be issued except with the concurrence of that. Government.”;

- (¢) in sub-section (6), for the words “one thousand rupees”, the
words “one thousand six’ hundred rupees” shall be substituted.

4. In section 2 of the principal Act, in clause (ii),—

(a) in the opening portion, for the words ¢ “industrial estabilish- '

ment” means’, the words ¢ “industrial or other establishment” means’
shall be substituted;

(b) after sub-clause (g), the followmg sub-clause shall be 1nsert-
ed, namely: —

“(h) any other establishment or class of establishments

which the Central Government or a State Government may,

having regard to the nature thereof, the need for protedtion of

persons employed therein and other relevant circumstances,
- specify, by notification in the Official Gazette.”.

5 In section 3 of the principal Act, in the prov1so for clause (b) the

following clause shall be substituted, namely:— -

“(b) in industrial or other estabhshments if- there is a person
] respons1ble to the employer for the supervision and control of the

: mdustmal or other estabhshments,

6. In section 5 of the principal Act; in clauses () and (b) of sub- ‘

section (1), for the words “industrial establishment”, the words

“industrial or other. establishrhent” shall be substituted

7. In section 7 of the principal Act, in sub-section (2}, after clause (k),‘ '

the following clauses shall be 1nserted namely:—

“(kk) deductmns made, with the written authorisation of the
employed person, for the payment of his .contribution to any fund
constituted by the employer or a trade union registered under the
‘Trade Unions Act, 1926 for the welfare of the . employed persons
or the members of their famlhes or both, and approved by the State

‘Government or any officer specified by it in thls behalf durmg the

: contlnuance of such araproval

(kkk) deductions made, with the wrltten authorisation of the
employed person, for payment of the fees payable by him for the.
membership of any trade union reglstered under the Trade Unions
Act 1926;™.

8 In section 8 of the principel Act,— _
~(a) in sub-section (4), for the words  “half-an-anna in the
rupee”, the words “three per cent.” shall be substituted; -

. (b) in the Explanation, for the words “industrial establishment”,

the words “industrial or other establishment” shall ‘be substituted.

9. Tn'section 14 of the principal Act,—

(a) in sub~section_'(3), for the words “industriél establishments”,

the words “industrial or other establishmients” shall be substituted;

16 of 1926.

16 of 1926.
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{b) in sub-section (4) ‘in clauses (b) 'and"(c), for the words "
“industrial establishment”, the words “industrial or other establish-
, ment” shall be substltuted

(¢) in sub-section (44),—

- " (i) for the words and figures “Code of Criminal Procedure,
S of 1898, . ., 1898, the words and ﬁgures “Code of Criminal Procedure, 1973”
2 of 1974, - - shall be substituted;

- (@1) for the word and figures “section 98”, the' ~word - and
- figures “section 94” shall be substituted. '

7. 10. In section 18 of the principal Act, for the words and figures = Amend-
S of 1898. “Chapter XXXV of the Code of Criminal Procedure, 1898”, the words and ~mentof
2 of 1974. “‘figiires “Chapter XXVI of the Code of Criminal Procedure 1973” shall be  section 18,
substltuted

11 In section 20 of the principal Act-— ‘Amend-

(a) in sub- section (1), for the words “which may extend to five ,::thozfzo
- hundred rupees”, -the words “which shall not be less. than two )

" hundred rupees but-which may extend to one thousand rupees” shall
. be substltuted

(b) in sub-section (2), for the words “two hundred rupees”, the -
' words {five hundred rupees” shall be substituted; '

{c) in sub-gection (3), for the words “which may extend to five
.. hundred rupees”, the Words “which shall not be less than two hundred

‘rupees but which may = extend to one thousand rupees” shall be
substituted;

(d) in sub-section (4) —

(i) in clause (b), for the words “industrial esféb11shmenf”'
the words “industrial or other establishment” shall be substituted;

(i1). for the words “which may extend to ﬁve hundred

1upees” occurring at the end, the words “which shall not - be

: less than two hundred rupees = but which may extend to one
thousand rupees” shall be substituted;

(e) in sub-section (5), for the words ~“which may extend to

- three months, or with fine which may extend to one thousand rupees,

or with both”, the words “which shall not be less than one month

" but, which may extend to six months and with fine which shall not

‘be less than five hundred rupees but which may extend to three
thousand rupees” shall be ‘substituted;

(f) in sub-section (6), for the words “fifty -fupees”, the words
“one hundred rupees” shall be substituted.

12, In section 25 of the principal Act,—

(@) for the words “employed in a factory”, the words “employed  Amend-
in a factory or an industrial or other establishment” shall be ;’:&;ﬁ s
substituted; S c ‘ : ‘ ' g

- “(b) for the words “dlsplayed in such factory”, the words “dis-
- played in such factory or mdustrlal or other establishment” shall be
substituted;
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-{¢) . for the words “in the factory” the words “in the factory or
1ndustr1a1 or other estabhshment” shall be. substltuted

13. After section 25 of the principal Act, the following section shall
be inserted, namely: -

“25A. (1) Subject to the other provisions of fhe Acg all
amounts payable to an employed person as wages shall if such
~amounts could not or cannot be paid on atcount of his death before
payment or on account of his whereabouts not being known,—

(@) be paid to the person nominated by him in this . behalf
_in accordance with the rules. made under this Act; or

(b) where no such nommatxon has been made or where for

any reasons such amounts cannot be paid to the person $o nomi-

- nated, be deposited with the prescribed authority who shall deal

with the amounts so depos1ted in such manner as may be pres-
cribed, :

(2) Where, in accordance with the provisions of sub sectlon (1),
all amounts payable to an employed person as wages—

(0) are paid by the employer to the person nominated by
- the employed persen; or

(b) are depos1ted by the employer with the prescribed
authority,

. _ -the employer shall be discharged of his liability"‘td'pqy'tlio_(s,e;wages.".

14, In section 26 of the p-rincipal Act
(a) in sub-section (3) .
(1) in clause (1), the word “and” -oceurring. at the end, shall
be omitted;
(@) after clause (1), the following clatises. shall be inserted,
na.mely —
' “(la) prescribé the form and manner in which nomina-
tions may be made for the purposes of sub-section (1) of

section 254, " the cancellation or  varigtion .of any such - -

nomination, or.the making of any fresh nomination in the
event of the nominee predeceasing the person making nomi-
nation, and other matters connected with such nominations;

(1b) specify the authority with whom amountsirequired
to be-deposited under clause (b) of sub-section ‘(1) of
section 25A shall be deposited, and the manner in which such
‘authority shall deal with the amounts deposited with it undes
that clause;”;

(b) in sub section. (6),—

(1) for the words “two-suecessive sessions”, the: words “two
or. more. successive sessions”- shall. be substituted;

(it} for the words “in which it is so laid or ‘the  session
immediately following”, the words “immediately foliowing the
session or the successwe sessions. aforesaid”. shall be substltuted



